
V

OA l\ 0

OA has be',r oispjsObcc of i; y H if) •oil.. Chairman

and Hop'blo S,..Biswas, pipmber (a),

on

BY BADEA

V-

COURT OfFICER/COURT-I



K
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HON'BL^ '̂ PIR, OUSTICu CHETTUR SnNKrit ."v NAlR, CHAIHiArtN
HQN'ki WR, 3. P. aiSUAS, flEWBtR (h)

Meu ftelhi this the 2nd day of Becerabsr, 1996,

Shri Baisakhi Raro,
S/o Shri Miurra Ram,
House No.£-70» Siddhartha Basti,
P.O. Oungpura,
Nsu fJelhi.

(through Shri Mahesh Sriwastaua -

.... Applicant

Nona pr as.ant )

versus

1. The General Manager,
Northern Railuay,
BarDfia House,
New 'Jalhi,

2. Tha ffiivl. Railway Manager,
Northern Railuay,
Pahar ganj ,
New telhi.

3. Sub-Oiv. Personnel Cfficer,
sort hern Railway,

liliM erfice,
Pahar ganj ,
iteu [lelhi, .

(through Shri K, K. Patsl, advocate)

Respondents

Tns application having bean heard on 02, 12, 1996 the
Tribunal on the same day deliver sd the follouings

01 UtR

Chettur Sankaran Nair (O ), Oiairman

Applicant challangas Annexure-A order by which

his request for steooing up of pay was rej .at i..i, l ha

impugned order is cryptic and reveals no reason in supeort

thereof. Lsarnsd Standing Counsel apo-:ari.ng for r-:rsoond

inspite of his best efforts could not sustain the orncT,

Us quash the samu and direct first r ospond-jnt to pass a



spaaking order with rsferenca to the facts of the case

and the rules gov/erning ties same. This will be dons

uithin four months from today,

Uith the aforesaid directions, ue dispose of the

original application. No costs,

fjatad, tha 2nd day of tecBtabar, 1996,

{ - ' - U

(S, P, Biswas) (Chettur Sankaran Nair(j))
Member (A) uiairman
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